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West Bengal pollution control broad  

Paribesh Bhawan 
10A, Block-LA, Sector-III, Bidhannagar 

Kolkata-700106 

Memo No.2390/S dated 12.11.20 

From: 
Member Secretary, 

West Bengal Pollution Control Board 

To, 

M/s A.K. Enterprise 
Prop Motaha Hossain  

Vill-Jagatpur, P.O.- Jagatpur, 

P.S.- Md. Bazar, Birbhum.

Sub: Consent to Establish (NOC) from environmental point of law 

Ref: Your letter No…………………. dated ………………… 

Dear Sirs, 

In response to the application for Consent to Establish (NOC) for proposed Unit of 

M/s. A.K. Enterprises for manufacturing/ storage/ installation Stone Chigs 60,000/- 
month at mouza- Nisclentapur, J.L. No.37, P/No.1665, 1466,1469,1470,1472,1473 & 

1482, 1474 this is to inform you that this Board hereby grants the consent to Establish 

(NOC) from the environmental point of the above subject to the following conditions and 

special conditions annexed.  

1. The quality sewage and trade effluent to be discharges form your factory shall satisfy
the permissible limits as prescribed in IS 2490 (Pt.I) of 1974 and/or its subsequent

amendment and Environment (Protection) Rules 1966.

2. Suitable measures to treat your effluent shall be adopted by you in order to  reduce

the pollutional load so that the quality of the effluent satisfies the standards mentioned
above.

3. You shall have to apply to this Board for its consent to operate and discharge of

sewage and trade effluent according to the provisions of the water (Prevention & Control of

Pollution) Act, 1974. No. swage or trade effluent shall be discharged by you without prior

consent of this Board.

4. All emission from you factory shall conform to the standards as laid down by this

Board.

5. No. emission shall be permitted without prior approval of this Board and you shall
apply to this Board for its consent to operate and atmospheric emission as per provision of

the Air (Prevention & Control Pollution) Act 1981.

6. No industrial plan furnace, flues, chimneys, control equipment etc shall be

constructed/reconstructed erected without prior approval of this Board.
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7. You shall comply with

(i) Water (Prevention and Control of Pollution) Cess Act, 1977, if applicable.
(ii) Water (Prevention and Control of Pollution) Cess Act, 1978, if applicable.
(iii) Environment (Protection) Act, 1986
(iv) Environment (Protection) Rules, 1980
(v) Hazandous Wastes (Management and Handling) Rules, 1989 and Amended Rules, 2000.
(vi) Manufacture, Storage and Import of Hazardous Chemicals Rules. 1989 and Amended Rules, 2000
(vii) Manufacture, Use, Import and Storage and Hazardous Micro-Organisms, Genetically Engineered

Organisms or Cell Rules, 1909
(viii) The Public Liability Insurance Act, 1991 and Amended Act, 1992
(ix) The Public Liability Insurance Rules, 1991 and Amended Rules 1992
(x) Biomedical Wastes (Management & Handling) Rules, 1998 and Amended Rules 2000 & applicable.
(xi) Recycled Plastics Manufacture and Usage Rules 1999, If applicable and
(xii) Ozone Depleting Substances (Regulation & Control) Rules, 2000, & applicable and

8. You will have to abide by any other stipulations as may be prescribed by any authority/local bodies/Government
Departments etc.

SPECIAL CONDITION 
Any violation of the aforesaid conditions shall entail cancellation of this Consent to Establish (NOC) 

Yours faithfully 

Member Secretary 
West Bengal Pollution Control Board 

Memo No. Dated: 

Copy forwarded for information to: 
1. Chief Inspector of Factories, Government of West Bengal, N. S. Building, Kolkata-700001
2. Director of industries/Director of Cottage & Small Scale Industries, Government of West Bengal, N. S. Building.

Kolkata-700 001
3. Guard file, West Bengal Pollution Control Board.
4. Environmental Engineer, I/II/Alipur R.O/Howrah R.O./Hooghly R.O/B.R.O/D.RO/Haldia R.O/S.R.O/ Asansol Sub-
R.O/WBPC Board

Himalaya Bhawan 
Delhi Road, Dankuni 
Dist. Hooghly 

Vill.- Panpur 
Kalyani Expressway 
P.O. Narayanpur 
Dist. 24 Pgs. (N) 

Sahid Khudiram 
Sarani 
City Centre, Durgapur-
16 
Dist. Burdwan 

10, Camac Street, 
2nd Floor 
Kolkata-700 017 

Paribesh Bhawan 
10A, LA-Block, Sector-III, 
Salt Lake City, 
Kolkata-700 098 

Block-05 at 40 
Flats Complex 
Paribahan Nagar 
Adjacent to Priyambada 
Housing Estate 
P.O.: Khanjanchak,
P.S. Durgachak
Haldia-721602
Dist. Purba Medinipur

Paribahan Nagar 
Maligara, Siliguri 
Dist.-Darjeeling 

Satya Chowdhury Indoor 
Stadium 
Balurchar Bandh Road 
Malda-732101 

Asansol Sub-Regional 
Office 
ADDA Commercial Market 
(2nd floor) 
Opposite Asansol Fire 
Station 
G.T. Road, Asansol-713301 

Members Secretary 
West Bengal Pollution Control Board 
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WEST BENGAL POLLUTION CONTROL BOARD 
‘Paribesh Bhawan’, Bldg. No. 10A, Block- LA, Sector-III, Bidhannagar, Kolkata-700106 

(Orange /Green Category Unit) 
Memo Number: 97/5  Date: 24.6.22. 

Consent to operate under Section 25 & 26 of the Water (Prevention and Control of Pollution) Act, 1974 and Section 21 of the Air 
(Prevention and Control of Pollution) Act, 1981. 

The West Bengal Pollution Control Board (hereinafter referred to as State Board), under the provisions of Section 25 & 26 of 
the Water (Prevention and Control of Pollution) Act, 1974 as amended and Section 21 of the Act (Prevention and Control of 
Pollution), Act, 1981 as amended and Rules and orders made there under hereby grants as consent to: 

Ms A.K. Enterprise, Motiar Hossain Khan, Vill- Jagatpur, P.O- N. Joyatpur Md. Barer (hereinafter referred to as Application) for its 
unit located at Vill- Jagatpur, P.O.N. Jagatpur, Mouza-Nischintpur, J.L. No. 37, Plot No. 465, 1466, 1469, 1179, 1472, 1473, 1432 
Md. Bazar Birbhum . 

For a period from April 2022 to March, 2026 to operate the industrial unit and to discharge liquid effluent and to emit gaseous 
effluent from the premises/land of the industrial unit in accordance with the conditions as mentioned below provided on any day at 
any instance the quantity and quality of liquid discharge and Environmental (Protection) Act, 1986. 

Breach of the conditions and/or failure to comply with the directions as mentioned below shall render the applicant liable to 
prosecution under the provisions of the Water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and Control of 
Pollution) Act, 1981. 

The State Board reserve the right to revoke withdraw or make any reasonable variation/charge/after the conditions of this 
consent letter giving one month’s notice to the applicant.  

Conditions:  
01.This consent is valid for the manufactured of:

Sl. No. Name of major Products and 
by products 

Quantity Produced per 
month 

Sl. No. Name of major 
products and by 

products 

Quality produced 
per month 

01. Stone chips 7000mt. 03 

02 04 

02. The Applicant shall observe the following fuel consumption pattern.

Sl. No. Type of fuel Quantity 
per day 

Sl. No. Type of 
fuel 

Quality per 
day 

Sl. No. Type of 
fuel 

Quantity 
per day 

01 02 03 

03. The Applicant falls in the ……………………………………………… category of the Water (Prevention and Control of Pollution) 
Cess Act, 1977 and Rules made there under and shall comply with the provisions of said Act and rules and regularly submit to the 
Board the Returns of Water consumption in the prescribed form and pay the cess as specified under section 3 of the said Act.   

04. Daily water consumption for the following purpose should not exceed.

Industrial cooling, spraying in 
mine pls and boiler feed water 
(water used for gardening 
should be included in this 
category of use) 

Domestic Purpose Processing whereby water 
gets polluted and the 
pollutants are easily 
biodegradable 

Processing whereby water 
gets polluted and the 
pollutants are not easily 
biodegradable.  

5.0 KL 3.0 KL 

05. Daily discharge of effluent shall not exceed

Industrial liquid effluent Domestic liquid effluent Mixed (Industrial and Domestic) liquid 
influent 

No. of outfalls 1 

Quality 0.5    KL KL 0.3 KL 

Place of 
Discharge 

Sogkrit 

06. The applicant state provide system for conveying industrial and domestic liquid waste and separate drainage system for strm
water provide comprehensive treatment facility for industrial and domestic liquid was (sewage influent generated from canteen)
and operate and maintain the same to conform to the standard financial influent given below.
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(2) 
07. That applicant shall provide comprehensive pollution control equipment and operate and maintain the same
continuously to conform the qualify of the final gaseous emission to the Standard ad given below.

Sl. 
No. 

Stack height 
from GI (in 

Mts.) 

Stock 
attached 

to 
(sources 

and 
control 

system if 
any) 

Volume 
Nm/mt. 

Velocity of 
gaseous emission 

(Mg/Soc) 

Concentration of parameters not to exceed Frequency 
of 

Sampling 

SPM 
(mg NM) 

CO 
(% v/v 

S-1

S-2

S-3

S-4

08. The applicant shall maintain the generation and treatment/disposal of non-hazardous solid waste as specified below.

Type of waste Quality Treatment Disposal 

Stone Dust 1000mt West Bengal To be disposed of in ……… 

09. The applicant shall take adequate measures for control of noise levels from its own sources within its premises to conform to

Time Limit in DB (A)L Time Limit in DB (A)L 

Day time (06 a.m. to 09 p.m) 65 Night Time (09 p.m. to 06 a.m.) 55 

10 The Applicant shall remain responsible for quantity and quality of liquid effluent and air emissions and shall fumish to the State Board 
all information in respect of quality, quantity, rate of discharge, place of discharge of liquid effluent and air emissions. 

11. The Applicant shall at all times maintain good house-keeping, proper working order, control pollution (includ-ing fugitive emissions) 
from all sources to maintain clean environment in & around factory premises and to surrounding areas/inhabitants.

12. The Applicant shall bring about at least 33% of the available open land under the green coverage/ plantation.

13. The Applicant shall provide for sufficient alternate electric power source to operate all pollution control facili-ties. In absence of such
alternate power source, the production should be stopped/reduced/controlled to con-Torm the conditions of the Consent.

14. All the stacks connected to various sources of emissions must be painted/displayed to designate by num-bers such as S-1, S-2 etc.
and shall have ports, ladder, platform etc. for monitoring/sampling the air emissions and the same shall be made available for inspection
and use by the State Board's staff as well as State Board's authorised agencies.

15. The Applicant shall install a separate energy meter showing the consumption of energy for operation of pollution control devices and
shall Install suitable device for measuring the volume of water consumed for differ-ent purposes as mentioned above giving correct result
to the satisfaction of the State Board.

16. The Applicant shall allow the Officers of the Stale Board to enter into the premises of the unit at any reason-able time to inspect the
pollution control systems and shall provide adequate and safe facility for collection of air, wastewater and solid waste samples for
monitoring and measuring by the State Boards's staff as well as State Board's authorised agencies

17. The Applicant shall maintain an Inspection Book in the factory premises which shall be made available to inspecting officers of the
State Board for inspection, review and to write down any direction or observation as is deemed necessary during the inspection.

18. The Applicant shall intimate to the State Board immediately of any occurrence or apprehension of occur-rence of discharge of any
pollutants in excess of quality and quantity as mentioned above to any receiving water body/system or to atmosphere owing to accident or
other unforeseen incident/event including natural disaster and the Applicant shall take adequate steps to prevent such accidental event.

19. The Applicant shall apply for renewal of consent to Stale Board in prescribed form 60 (sixty) days before expiry of this Consent

20. The Applicant shall not make any alteration/modification/expansion in the existing/manufacturing process and equipment, pollution
control system and shall not bring into any altered or new outlet/outfall or stack or change the place of discharge, without prior approval of
the Board

21. The Applicant shall comply with the conditions as laid down in the Manufacture, Storage and Import of Hazardous Chemicals Rules,
1989, Hazardous Wastes (Management & Handling) Rules, 1989 and Public Liability insurance Act. 1991.

Additional Conditions 
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Government of West Bengal 
Office of Sub Divisional officer, 

Birbhum Sadar, Suri 

Date: 26/05/2023 
To 
The Secretary, 

Panchami Mine Owner’s Association, 
Kapasdanga, Barkata, Birbhum. 

Sub: Order regarding the power to issue ‘Consent to Establish’ & 
‘consent to operate’ of all units attracting environmental 

clearance.  

Ref: Order of the Chairman, West Bengal Pollution Control Board 

issued vide Memo No.02/4A-10/2012 30/01/2023. 

Sir 

Enclosed please find herewith the copy of the order issued by the 

Chairman, West Bengal Pollution Control Board issued vide Memo 

No.02/4A-10/2012 30.01.2023 regarding the processes to be followed to get 

‘Consent to Establish’ (NOC) and Consent to operate of stone crushers and 

units dealing with mining of all minor minerals such as river sand, black 

stone, china clay etc. attracting Environment Clearance (EC) provisions.  

You are requested to take necessary steps accordingly. 

Enclo: As stated. 

Yours faithfully, 

Sd/- 

Sub-Divisional Officer 

Birbhum, Sadar 

659/1 (2)/1/S date: 26/05/2023 
Copy forwarded for information to 
1. The CA to the District Magistrate, Birbhum,

2. The CA to the Additional District Magistrate (L & LR).

Sd/- 
Sub-Divisional Officer, 

Birbhum Sadar 

Annexure - F
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West Bengal Pollution Control Board 
Paribesh Bhawan, 

Bldg. No. 10 A, Block-LA, Sector-III. Salt Lake City, Bidhan Nagar, 
Kolkata 700 106, INDIA 

Website www.wbpcb.gov.in, e-mail: wbpcbnet@wbpcb.gov.in 

Memo No. 02/4A-10/2012   Dated: 30.01.2023 

ORDER 

WHEREAS the West Bengal Pollution Control Board, Department of Environment, 
Government of West Bengal is concerned about various complaints against the 
illegal mining of minor minerals such as river sand, black stone, China Clay etc., 

having mining lease area less than 5 hectare which are operating without proper 
statutory licenses and without adopting proper pollution control systems and 
measures and thereby creating environmental hazards and various other 
environmental problem. 

AND WHEREAS the West Bengal Pollution Control Board (hereinafter will be 
referred to as the State Board) is executing the provisions of the Water (Prevention 
and Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) 
Act, 1981, and the Environment (Protection) Act, 1986 and Rules framed 
thereunder for Prevention and Control of Pollution within the territorial jurisdiction 
of West Bengal. 

AND WHEREAS the State Board by the order bearing No.3895/43L/WPB/2003 
dated 09/12/2010 declared the Block Development Officer, Sub-Divisional Officer 
of all the Districts, West Bengal as Ex-Officio Environment Officers of the State 
Board. They were delegated powers to inspect and monitoring of the stone queries 
and stone crushing units and also to issue 'Consent to Establish' (NOC) and 
Consent to Operate' maintaining the norms and procedure as mentioned therein. 

AND WHEREAS in the said Order of the State Board, the District Magistrates were 
declared as "Ex-Officio Senior Environmental Officer" of the State Board and 
powers were also delegated to the District Magistrates of all the Districts of West 
Bengal to issue regulatory order against the stone queries and stone crushing units 
in the form of closure, disconnection of, electricity, water line and also to exercise 
such powers as conferred under the Water (Prevention and Control of Pollution) 
Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981 and Environment 
(protection) Act, 1986 and Rules framed thereunder, for the purpose of abatement 
of pollution from the Stone quarries and stone crushing units 

AND WHEREAS the Ministry of Environment and Forest & Climatic Change, Govt. 
of India issued Notifications dated 15.01.2016 and 20.01.2016 in order to 
streamline process of issuance of Environmental Clearance (EC) for mining 
minerals units, as mentioned therein. 

AND WHEREAS the District Level Environment Impact Assessment 
Authority (DEIAA) and District Expert Appraisal Committee (DEAC) 
have been constituted by the West Bengal Government at all the 
Districts  towards  issuance  of  EC  for  such  units  dealing  with  mining of minor 
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minerals such as river sand, black stone, china clay etc. 

AND WHEREAS the State Board by the order bearing No.67/375L/WPB/2017 
dated 24/01/2017 declared the Sub-Divisional Officers of all the District of West 
Bengal as Ex-Officio Environmental Officers of the State Board. They were 
delegated powers to inspect and monitoring of the units dealing with the mining of 
minor minerals, such as river sand, black stone, China Clay etc., having mining 
lease less than 5 hectare and also to issue 'Consent to Establish' (NOC) and 
"Consent to Operate' maintaining the norms and procedure as mentioned therein. 

AND WHEREAS in the said Order of the State Board, the District Magistrates were 
declared as "Ex-Officio Senior Environmental Officer" of the State Board and 
powers were also delegated to the District Magistrates of all the Districts of West 

Bengal to issue regulatory order against the units dealing with the minor minerals 
in the form of closure, disconnection of, electricity, water line and also to exercise 
such powers as conferred under the Water (Prevention and Control of Pollution) 
Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981 and Environment 
(protection) Act, 1986 and Rules framed thereunder for the purpose of abatement of 
pollution from the activities of mining of minor minerals units. 

AND WHEREAS all these orders issued by the State Board with the condition 
"Rights is also reserved to the West Bengal Pollution Control Board for withdrawal 
of such delegation of powers at any point of time for public interest". 

AND WHEREAS the Hon'ble National Green Tribunal, Principal Bench, in Original 
Application No. 479 of 2016, vide its order on 19/07/2017 directed that the Stone 
Crusher units to obtain the Environmental Clearance (EC) from the competent 
authority. 

AND WHEREAS office Memorandum dated 12/12/2018 of the Ministry of 
Environment and Forest & Climate Change, Government of India in connection 
with Order dated 4th September, 2018 & 13th September, 2018 passed by the 
Hon'ble National Green Tribunal, New Delhi in O.A.No.173 of 2018 & O.A.No.186 of 
2016 in the matters titles "Sundarsan Das Vs State of West Bengal & Ors" & 
"Satendra Pandey Vs Ministry of Environment Forest & Climate Change & Anr.", 
directed that for areas 0 to 5 Hectres EC application of minor minerals to be 
evaluated by State Level Expert Appraisal Committee (SEAC) for recommendation of 
EC by State Environment Impact Assessment Authority (SEIAA) instead of DEAC / 
DEIAA. 

AND WHEREAS the Department of Environment, GoWB has published the Gazette 

Notification on 08/06/2022 under West Bengal Right to Public Service Act 2013 
(vide no 1770-EN/A-02/2013 (Pt. I) dated 05/10/2021) for the various services of 
the State Board. 

AND WHEREAS in the said notification, the power to issue Consent to Establish' 
(NOC) and Consent to Operate' of all EC attracting units are delegated to the State 
Board. 

AND WHEREAS the State Board, in compliance of the Ease of 
Doing Business Initiatives of GoWB, has introduced Online Consent 
Management Monitoring System (OCMMS) [http://wbocmans.nic.in 
developed  by  NIC  since  01/02/2020  for  receiving  &  processing  of  Consent 
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Applications. 

HENCE, after careful consideration of the above mentioned orders, Notification and 

National Green Tribunal Orders, West Bengal Pollution Control Board, in 

consultation with the Department of Environment, Government of West Bengal has 

decided to withdraw the delegation of Power given to District Magistrate, Sub-

Divisional Officers & Block Development Officers vide no. 3895/43L/WPB/2003 

dated 09/12/2010 and 67/375L/WPB/2017 dated 24/01/2017. 

NOW THEREFORE to ensure uniformity in consent application, processing through 

OCMMS and in supersession of all previous orders in this regard, the State Board 

hereby orders that henceforth Consent to Establish (NOC) and Consent to Operate 

applications of stone crushers and units dealing with mining of all minor minerals 

such as river sand, black stone, China Clay etc., attracting Environmental 

Clearance (EC) provisions shall be dealt by the State Board. 

This order will take immediate effect. 

Sd/- 
Kalyan Rudra 

Chairman 
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Memo No. 02(1-53)/4A-10/2012 Dated: 30.01.2023 

Copy forwarded to 

1. The Principal Secretary, Department of Environment, GoWB

2. The Principal Secretary, Department of Micro, Small & Medium Enterprises
and Textiles (MSME&T), GoWB.

3. The District Magistrate, Alipurduar/Bankura/Birbhum/Cooch Behar/
Dakshin Dinajper/ Darjeeling/ Hooghly/ Howrah Jalpaiguri Jhargram/
Kalimpong/ Kolkata Malda /Murshidabad/ Nadia/ North 24 Parganas/
Paschim Bardhaman/Paschum Medinipur / Purba Bardhaman Purba
Medinipur/ Purulia/South 24 Parganas/Uttar Dinajpur

4. Chief Engineer (O&E/Planning & EIM), WBPCB

5. Chief Technical Advisor, WBPCB

6. Chief Scientist, WBPCB

7. Senior Personnel Manager, WBPCB

8. OSD to Minister-in-Charge, Department of Environment, GoWB

9. Joint Director (Durgapur Zone), Micro, Small & Medium Enterprise (MSME),
N.S. Building, Kolkata-700001

10. Senior Environmental Engineer, WBPCB-O&M Cell / Hooghly RO/Alipore
RO/Kolkata RO/Salt Lake RO.

11. Environmental Engineer, WBPCB-Asansol RO/Howrah RO/ Durgapur
RO/EIM Cell /Barrackpur RO/Siliguri RO

12. Senior Scientist, WBPCB-D. Gupta/Dr. D. Chakraborty

13. Senior Law Officer, WBPCB

14. Law Officer, WBPCB

15. Finance & Accounts Manager, WBPCB

16. Assistant Environmental Engineer, WBPCB-Haldia RO/Malda RO

17. Environment Officer (Communication) for circulation in float file

18. TA to Member Secretary, WBPCB

19. PA to Chairman, WBРСВ

Sd/- 
Chief Engineer (Planning) 

West Bengal Pollution Control Board 
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Government of West Bengal 

office of the District Magistrate 
Birbhum 

Email: dm-bir@nic.in 

Memo No. M & M/4142 (155)/DL & LRO (B)/2025  Date: 07.08.2025 

To 
Name of Stone Crushing Unit  : A.K. Enterprise 

Name of Proprietor/Owner : Mukul Babu 

Address : Jagatpur, P.S.- Md. Bazar, Dist- Birbhum 

Mouza where crushing unit is located Nischintapur-37 
 P.S. & District : Md. Bazar, Birbhum. 

Sub: Operation of stone Crushing Unit without obtaining 

requisite consent to Establish/Consent to Operate from 

the WBPCB and imposition of Environment 

Compensation in terms of the solemn order dated 
21.03.2025 passed by the Hon’ble NGT, Eastern Zone 

bench in O.A. No. 154/ 2024/ EZ. 

Whereas, in terms of the solemn order dated 21.03.2025 by the Hon’ble National 

Green Tribual, Eastern Zone bench passed in O.A. No.154/2024/EZ (Earlier O.A. 
No.722/2024/PB) in the matter of Re: News item titled “Birbhum- a proposed coal mine in 

West Bengal and the related health hazards” appearing in “The Hindu” dated 12.05.2024 as 

regards determination of Environmental Compensation against the Stone Crushing Unit 

operating illegally in contravention of law. Notice being Memo No. M& M/1630/DL & LRO 

(B) dated 04.04.2025 was issued to the 229 number of stone Crushing units under PS- Md.

Bazar asking them to submit copies of all permissions/consents/licenses relevant
documents related to their stone crushing units in the office of the BL & LRO, Md. Bazar

within two weeks from the date of receipt of the said notice.

And whereas in terms of the said direction vide the Notice dated 04.04.2025, the 

appearing stone crushing units have submitted certain documents as available to them, in 
connection with their respective crushing units. 

And whereas, after scrutiny of the said documents, as submitted by the appearing 

stone crushing units before the BL & LRO, Md. Bazar Block, it appears that your stone 

crushing unit is being operated/run by you without valid subsisting 

consent/permission/clearance from the appropriate authority from the period from Since 
inception till date. 

And whereas, the earlier occasion, the Hon’ble National Green Tribunal, Eastern 

Zone vide order dated 15.11.2016 passed in O.A. No. 41/2015/EZ read with the order 

dated 11.10.2017 passed in O.A. No. 44/2015/EZ in the mater of Joydeep Mukherjee Vs 
WBPCB and Ors. categorized the stone crushing units into two as follows:- 

Category-1: Those units which did not have any consent at any point of time but 

running illegally. 

Category-II: Those units which possessed consents to operate the validity of 
which expired and were not renewed but continuing to be operating 

illegally. 

The Hon’ble National Green Tribunal vide the aforesaid order, was pleased to impose 

a fine of rs.1.5 lakhs for category -1 and Rs.1.00 Lakh for the Category-II, which was to be 

submitted with the WBPCB. 
Page 1 of 2
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And whereas, while adopting the aforesaid method and manner of imposition of 
such penalty, it appears that your stone crushing falls within the Category- I and 

therefore, you are liable to pay a fine of Rs.1,50,000 (Rs. One Lakh Fifty Thousands 
only). 

You are therefore directed to: 

1. Not to resume/continue operation in your stone crushing unit until you
obtain the requisite license/consent/permission from the competent
authority:

2. Pay the aforesaid fine of Rs.1,50,000 (Rs. One Lakh Fifty Thousands only)
with the regional office of the WBPCB within one month from the date of
receipt of this order and to obtain requisite consents/permission thereof in
respect of your crushing unit following the relevant procedure.

In the event of failure of the aforesaid directions, legal action shall be taken
against your crushing unit strictly in accordance with the law. 

It is clarified that payment of the aforesaid fine shall not ipso facto create 
any right or equity in favour of you to grant/issue requisite consent/permission by 
the competent authority, for which you have to follow the relevant procedure to 
apply and such application shall be dealt with by the competent authority in 
accordance with law. 

Sd/- 
District Magistrate 

Birbhum 

Memo No. M&M/4142(155)/1(9)/DL&LRO(B)/2025  Date: 07.08.2025 

Copy forwarded for information and necessary action to: 

1. The Superintendent of Police, Birbhum with a request to make necessary
arrangements to ensure that the stone crushing unit in issue does not
resume/continue its operation till he obtains the requisite
consents/permissions.

2. The Additional District Magistrate and District Land & Land Reforms
Officer, Birbhum.

3. The Sub-Divisional Officer, Suri Sadar Sub-Division, Birbhum.

4. The Environment Engineer and In-Charge, WBPCB, Durgapur Regional
Office.

5. The Sub-Divisional Land & Land Reforms Officer, Suri Sadar Sub-Division,
Birbhum.

6. The Block Development Officer, Md. Bazar Dev. Block, Birbhum.

7. The Block Land & Land Reforms Officer, Md. Bazar Block, Birbhum.’

8. The Mining Officer, Suri Zone.
9. The Officer-in-Charge, Md. Bazar Police Station.  

Sd/- 
District Magistrate 

Birbhum 
Page 2 of 2 
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ENTERPRISE 

"YAKALATNAMA" 
In the Henble NOHona sseeTLU 

Suit/Gase No. 

Proprietor 

M{S Ak. Evter pse 

VS 

that IWe do hereby in my / our name and my 

me / us to al igtents and purposes. 

Judge 
at 201 

ADVOCATES� 

KNOW ALL MEN by these APPU eud 

Signature 

Plaintit 
Applicant 
AppelanL 

Date. 

Defendant 

Respondent 

true and lawful Pleader / Advocate & Attorneys lo appear, and act for me / us in the matter noted above to the suit written slatement, conduct suil, appeal from origina! suit order etc. and for that purose to do all:aclsand-things, whatsoever in that connection including compromise of the aboye matter. disposing: in. or withdrawing money from flling or taking out of appear, document and payment order from Court reffering matters in dispute between the parties here to arbitration, withdräwing the above matters with liberty title fresh suit, sending properties reléased.fromattachment filling executlon or Miscellaneous cases and other petitlons, birding at execution sale, oblaining payment from Us Our Court. Withdrawing custody and other fees and doing on mytour behalf such other acts in the above matters as are necessary and proper 

behalf constitute and appoint Sri 

IWe hereby agreeing to ratify and confirm all acts so done by the saidAdvocale ot Attorneys as my OUr own acts.and as it done by 

Highert eOLeUtfa 
5 pork came .kathata 
Mot)- oo 3415 334 

F |1959 1o8 |2949 

ofhans 

Ad voeete 

...201 

emetl blswas StevemmaI,Coa 
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